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Willthe Ministerof FINANCEDbe pleased to state:

() whetherthe Governmenthas taken cognizanceof alleged opening of paymentbank accounts
withoutthe explicitconsent of users, if so, the details thereof and the action taken by the Reserve
Bank ofIndia (RBI) on these paymentbanks;

(b) whetherthe RBI has issued new verificationrule for paymentsbanks recently,if so, the aims and
objectivesthereto;

(c  whetherthe Governmenthas assess the estimated cost of current KYC on companies per
customer andif so, the detailsthereof;and

(d) whethersuch move by the RBI has any additionaloperationaland cost burden for paymen
banksand if so, the detailsthereof?

ANSWER
The Ministerof State in the Ministryof Finance
(SHRISHIVPRATAPSHUKLA)
(2): The Reserve Bank of India (RBI) has apprised that Airte]PaymentsBank Limitedhad opened
customeraccounts withoutclear/specificconsent of customers,and after givingit an opportunityto
show cause why penalty should not be imposed for non-compliance with RBI’s guidelines and

directions, vide order dated March 7, 2018, RBI imposed a monetarypenaltyof Rs. 5 crore on the
bank.

(b): RBI has informedthat, »ide its letter dated February20, 2018 addressed to PaymentBanks, it
clarifiedthat telecom companies,not being includedin ‘ReportingEntities’in terms of the Preventior
of MoneyLaunderingAct, are not subject to the requirementsof the said Act and, therefore,reliance
on know your customer (KYC) procedure for verification done by telecom companies is not
permissible. Accordingly,RBI has clarified that paragraph 8(ii) of the Operating Guidelines for
PaymentsBanksis modifiedas under:

“A PB [PaymentsBank] shall comply with the extant RBI Master Directionon KYC, as amendec
from time to time, for all its customers, including existing customers of telecom companie:
onboardedbythe PB.”

(c): Instructionsrelatingto KYC procedurehave been issued by RBI. RBI has apprisedthat it has not
conductedany estimationof cost of currentKYC procedureon PaymentsBanks.

(d): RBI has informedthat after issuance of the letterdated February 20, 2018, n@ommunicatiorhas
been receivedfrom PaymentBanks regardingany implicationon theiroperationaland cost burdens.



